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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONAL BENCH, CHENNAI

Interim Application No. 147 of 2021

In

Original Application No. 76 of 2021

K.G. Anil Kumar Petitioner/Applicant

Vs.

Tomy Thomas Respondent/3'd Respondent.

REPLY STATEMENT FILED BY THE RESPONDENT IN THE
ABOVE INTERIM APPLICATION

I, Tomy Thomas, aged 54 years, S/o. Thomas, Pulickal House,

Kalathukadavu P.O., Erattupetta, Kottayam District-686579, Kerala

State, do hereby solemnly affirm and state as follows:-

1. I am the respondent in the above interim application and the

3'd respondent in the Original Application. I know the facts of the

case and as such I am duly competent to swear this affidavit.

2. All the averments contained in the interim application, save

those that which are specifically admitted hereunder are denied.
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3. The above application is filed without the support or

reference to any of the provisions of law and the said application

can only be considered as a fishing exercise, in the attempt of the

applicant to terrorize this respondent under the guise of

proceedings sought to be initiated.

4. I am constrained to state that the present application is the

end product of ignorance of law and without adverting even to the

order passed by the Tribunal on 31.08.2021. On 31.08.2021,

even before bringing on record the written objections stated to

have filed by this respondent, it was the applicant who brought it

in the notice of the Tribunal regarding the filing of an objection

raising apprehensions in the judicial impartiality of the member,

while deciding matters in cases in which Sri P.B. Sahasranaman is

appearing for a pafi.

5. On appraising the Tribunal regarding the filing of such an

objection, the Tribunal on its own has passed the following order.

The relevant portion of the said order reads as follows:
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6. As stated earlier, the present petition is an experimental

exercise which has no legal legs to stand, as the law does not

provides for an action as visualized or comprehended by the

applicant. The application is lacking legal merit, as it is a

misconceived exercise by an applicant, who had already exhibited

his skill of forum shopping even by flling the original application.

As such, the application does not deserve consideration and it is

only to be dismissed. It is prayed accordingly.

All facts stated herein are true and correct.

Respondent in I.A.

Solemnly affirmed and sworn before me by the deponent
who is personally known to me on this the 3'd day of November,
202L at my office in Ernakulam.

Dated this the 3'd day of November,2O21.
vocate
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ADVCC E

HIG KERALA
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